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ORDER(Ora!) 
R. C. MISRA , MEMBER(A) 

Heard Shri B.P.Das, learned counsel for the applicant and Shri T.R.ath, 

learned Standing Counsel, on whom a copy of this O.A. has been served, 

appearing for RespondentRailways and perused the records. 

2. 	Applicant is a retired employee of East Coast Railway. He has approached 

this Tribunal with a prayer that he should have been promoted in the year 2002 

and 2008 against the SC category. However, he has been deprived of these 

promotions and later on by efflux of time, he availed of promotion and retired as 

Chief Control!er in the East Coast Railways, Sambalpur on 31.1.2013. It is the 

submission of the learned counsel for the applicant that through an information 

obtained by R.T.l.Act, he has been informed that he could not be promoted in the 

year 2002 because of his low mark in the viva voce test. However, in respect of 

promotion for the year 2008, he has not been given any specific information 

about the reason as to why he has not been promoted although he was placed at 

SLNo.1 and a post in SC category was available. When it was pointed out that at 

the appropriate time applicant should have approached the Tribunal, learned 

counsel has replied that he was representing to the concerned authorities. At 

Annexure-9 of the O.A. he has enclosed an application dated 20.11.2013, which is 

addressed to 	the General Manager, East Coast Railway, Respondent No.1. 

Applicant's counsel has pleaded that this representation has not been so far 

replied to 	by Respondent 	No,1. On the other 	hand, Shri 	Rath 	has 

pleaded that the 	applicant should have approached the 

Tribunal 	for 	relief at that relevant point of time and the Tribunal 

should not entertain this O.A. at a belated stage when applicant has 
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already retired from service after availing of promotion. With regard to the 

pending representation, Shri Rath submitted that he has no specific instruction 

regarding this and the Respondents are not obliged to dispose of any 

representation preferred at a much later point of time. However, it is the case of 

the applicant that he has submitted a representation dated 20.11.2013 and the 

same is pending with Respondent No.1. 

In consideration of submissions made by the learned counsel for both the 

sides, I direct Respondent No.1 to consider and dispose of the representation of 

the applicant, if pending, and communicate the decision thereon to the applicant 

through a reasoned and speaking order within a period of sixty days from the 

date of receipt of this order. 

With the above observation and direction, this O.A. is disposed of at the 

stage of admission itself. No costs. 

As agreed to by learned counsel for both the sides, copy of this order along 

with paper book be sent to Res.Nos,1 at the cost of the applicant for which Shri 

Dash undertakds to file the postal requisites by 20.6.2014. Free copy of this order 

be made over to the learned counsel for both the sides. 

B Ks 

~ 1, 

(R.C.MISRA) 

MEMBER(A) 

 


